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House will join me in expressing our sorrow
at his sad demise.

Before I call the Members to speak, may
I say, that however much emotionally in-
volved we may feel in the events in East
Bengal, we may- avoid making reference to
them on a sad and solemn occasion as this
one.

- Now, the House may stand in silence
for a short while to express its sorrow.

The Members then stood in silence for a
short while,

SHRI JYOTIRMOY BASU: On a
point of order, Sir. The latest information
is that the CENTO powers are assisting the
West Pakistan Government and 65 ships are
coming to East Pakistan loaded with arms
and ammunitions, If the CENTO powers are
involving themselves in the freedom struggle
of Bangala Desh, the Gowvernment must
take a note of that and -apprise this House
of their attitude to the whole happening.

14.35 hrs.
PAPERS LAID ON THE TABLE—Contd.

Revocation of Proclamation in Relation to
West Bengal

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS, DEPARTMENT OF
ATOMIC ENERGY AND DEPARTMENT
OF SCIENCE AND TECHNOLOGY
(SHRI K. C. PANT) : I beg tolay on the
Table a copy of the Proclamation (Hindi
and English wversions) dated the 2nd April,
1971 issued by the President under clause (2)
of Article 356 of the Constitution revoking
the Proclamation issued by him on the 19th
March, 1970 in relation to the State of West
Bengal, published in Notification No. G.S.R.
493 in Gazette of India dated the 2nd April,
1971, under article 356(3) of the Consti-
tution. [Placed in Library. See No. LT—
133/1971.]

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This is a fraud on the people’s
verdict. This is a marriage of Convenience.
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(Amdt.) Bill
You have made a marriage with a person
who only enjoys the support of five - persons
in a House of 280, and the Governor, under
the directive of the Central Government,
did not call the majority leader, Mr. Jyoti
Basu.

SHRI B. K. DASCHOWDHURY
(Cooch Bihar) : A popular Ministry is in-
stalled.

SHRI JYOTIRMOY BOSU :*
Nothing

MR. DEPUTY-SPEAKER :
will go on record.

14.38 hrs.

LABOUR PROVIDENT FUND LAWS
(AMENDMENT) BILL

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : Sir, before I
make a formal motion, I would like to give
briefly the background«

Social security benefits are at present
available to industrial employees under
certain Central and State Acts.

The Coal Mines Provident Fund and
Bonus Schemes Act, 1948 and the Employees’
Provident Funds Act, 1952 provide for the
institution of provident funds for employees
in coal mines, factories and other establish-
ments. The institution of Provident Funds,
on a statutory footings, has been in operation
for about 22 years. While Provident Fund
is an effective old-age and survivorship
benefit, the accumulations therein are too
small to render adeqguate and long-term
protection to the family of the industrial
employee in the event of his premature
death. What a view to providing long-term
protection to the family of the industrial
employee in the event of "his premature
death, a Scheme of Family Pension was _
announced as part of the budgetary pro-
posals for 1970-71, for the employees cover-
ed under the Employees’ Provident Funds
Act, 1952, who are paying provident fund
contributions at the rate of 8 per cent of
pay.

The Scheme was considered by the
Standing Labour Committee when the

‘_ﬁot recorded,
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[Shri R. K, Khadilkar]
workers” representatives suggosted that the
scheme shonld also apply to 1 —

(i) members of the Employees’ Provi-
dent Fund who contribute at the
rate of 64% ; and

(i) members of the Coal Mines Provi-
dent Fund who are already contri-
buting at the rate of 89.

The above suggestions have been accept-
od by Government. The Bill before the
House which seeks to replace the Ordinance
promulgated by the President in February
proposes to introduce & Family Pension
Scheme for all employees of the establish-
ments covered under the Employees’ Provi-
dent Funds Act, 1952 as also for the mem-
bers of the Coal Mines Provident Fund. For
this purpose, it is proposed 1o create &
Family Pension Fund under each of the two

Acts by diverting & portion of the employer's .

and employees’ contributions to the Provi-
dent Fund to which wil) be added a contri-
bution by the Central Government. The
rates of contribution are as follows :—

1. Coal Mines Provident Fund :
(2) Employer 1-1/6% of pay
(b) Employees 1-1/6% of pay
{c) Central

Government 1-2/39%, of pay

4% of pay

Total

Employees’ Provident Fund :
(») Employer 1-1/6% of pay
(b) Employees 1-1/6% of pay

{(c) Central
Government 1-1/6%, of pay

(Amdr.) B e

died while in service before rench-

ing the age of 60 at the following
FAteg i\ —

Pay per

Monthly rate of Family
month Pension

Rs, 800 and above 12 per centum of mon-

thly pay subject to a
maximum of Rs: 150/-

Rs. 200 and above 15 per centum of mon-

but below thly pay subject to a

Rs. 800 maximum of Rs. 96/-
and a minnmum of
Rs, 60/.

Below Rs. 200 30 per centum of mon-

thly pay subject to a
minitnum of Rs. 40/-.

(ii) Besides Family Pension, Compul-
sory Life Assurance benefit of
Rs. 1000/~ will also be payable to
the survivors of the members of the
Fund in the event of death in
gervice before attaining the age of
60 years,

(i) In the case of retirement on
attaining the age of 60, a lumpsum
payment subject to a maximum
Rs. 4000/- will be made to the
cmployee.

|
E
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bution to the member credited to-the Family
PReasion Fund together with interest thereon
at the rate of 5§ per oent per annum shall
be refimded to him. However, the Ceatral
Government’s Scheme does not provide for
payment of any life assurance benefit such
as will be available under the proposed
scheme.

In respect of members entering the
Family Pension Funds after attaining the age
of 25 years, the rates of family pension will
be lower depending on the age of entry iato
the Fund as compared to the rates admissi-
ble to Central Goverument employees. These
modifications have been made in the Scheme
on the advice of the Controller of 1nsurance,
Government of India.

Family Pension will be payable :

(a) to the widow or widower up to the
date of death or remarriage, which-
ever is carlier ;

(b) failing (a), to the eldest surviving
minor son until he attains the age
of 18 years ; and

(c) failing (a) and (b), to the eldest
surviving  unmarried  daughter
untill she attains the age of 21

vears or marries whichever is
earlier.

Now, I come to the Administration of
the Schemes. The schemes will be adminis-
tered in respect of workers covered by the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and the Employees’ Provi-
dent Funds Act, 1952, by the Board of
Trustees, Coal Mines Provident Fund and
the Central Board of Trustees, Employees’
Provident Fund respectively. The cost of
administration in ecither case will be borne
by the Central Government.

Under the scheme, family pension be-
comes payable from the beginning of the
month immedissely following the month in
which & member of the Family Pension
Fund dies.

Suitable directions will be issued by the
Government 10 the Boards of Trustees, Coal
Mines Provident Fund and Employees’ Provi-
dent Fund, {o emsure that family pension
is paid fo the survivors of a deceased mem-
ber without any delay.

Ahnt4hth members of the Coal

" *Moved with the ' pecomendation of the President,

CHAITRA 12, 1883 (SAKA)

(Amdb.) Bill 1%

Mines Provident Fund and about 55 lakhs
of employees in establishments covered by
the Employees’ Provident Fund Act are
likely to benefit by the new scheme, It will
be compulsory for all new entrants but em-
ployees already covered by the Coal Mines
Provident Fund and Bonus Schemes Act,
1548 and the Employeces’ Provident Funds
Act, 1952 will be given the option to join or
not to join the new schémes.

An important feature of the scheme is
the financial participation by the Central
Government in the provision of social
security benefits to industrial employees.
Besides contributing to the cost of benefits,
the Central Government will also pay the
entire cost of administration of the schemes.
The total liability of the Central Govern.
ment is estimated to be up to Rs. 16 crores
annually as explained in the Financial
Memorandum attached to the Bill. The
liability is likely to imcreass in future with
expansion of coverage under the Employees’
Provident Fund Act, 1952,

A Bill secking to amend suitably the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and the Employee's
Provident Funds Act, 1952 in order to achieve
these objectives was introduced in Lok
Sabha on the 7th December, 1970 but the
Bill lapsed with the dissolution of the then
Lok Sabha. To enable introduction of the
family pension scheme durihg the finandial
year 197071, the President, however, proe
mulgated the Labour Provident Fund Laws
(Amendment) Ordinance, 1971 on the 13th
February, 1971 amending the aforesald Acts
on the lines of the Bill which had lapsed.

The family pension scheme for workers
covered by the two Acts have since been
framed under the Ordinance and they have
also been brought into force with effect
from 1st March, 1971. The present Bill
socks to replace the Provident Fund Laws
(Amendment) Ordinance, 1971,

I move® that the Bill further to amend
the Coal Mines Provident Fund and Bonus
Schemes Act 1948, and the -Empioyees’
Provident Funds Act 1952, be taken inito
consideration.

MR. DEPUTY.SPEAKER : Motion
moved :
'rmmsmmu to mnd ﬁu

et g rp——
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[Mr. Deputy-Speaker}

Cpal Mives Provident Fund and Bonus
Scheme Act, 1948, aod the Employsé's
Provident Funds Act, 1952, be taken into
consideration.”

SHRI R. N. SHARMA (Dhanbad) : 1
beg to move :

“That the Bl further to amend the
Coal Mines Provident Fund and Botus
Schemes, Act, 1948, and the Employces”
Provident Funds Act, 1952, be referred”
to & Select Committee consisting of 17
Members, namely :

Shri Bhagwat Jha Azad
Shri K. Balakrishna
Shri Madhu Dandavate
Shri Varkey George
Shri M. M., Joseph

Shri R. K. Khadilkar
Shri Raja Kulkarni

Shri G. S. Melkote

Shri Jagannath Mishra
Shri R. Balakrishna Pilla:
Mohd. Jamilur Rahman
Shri C. M. Stephen
Shri Tulmoban Ram
Shri Vayalar Ravi

Shri R. P. Yadav

Shri Devnandan Prasad Yadava ;
and

17. Shri Ram Narain Sharma

with instructions to réport by the 15th
May, 971" (D

SWE R, A W N

ek Bk el g et eed b
S VI BN

MR. DEPUTY-SPEAKER : Both the
the original motion and the motion for
seference to & Select Commitice ate now
before the House.

SHRI JYOTIRMOY BOSU {Diamond-
Basbour) : We bave just mow seen our
old fmend, Shri Khadilkar, waxing eloqueat
agd repeatedly beating his own drum about
the; wonderful performance of the provident
fund institution in this country, I will give
a few figures which I believe will put hon,
members in the right tack of thinking.

There are about 35 lakh workers employ-
ed in industry. ©Of them, 2} Jakh pay bet-
ween 5} atd '8 por comt inte this providemt

"APERIL 2, 9%t

fund,

2t & time when they rveaily nead
money for their very existence.

In 1967-68, the number of provident
fund accoumts was 32,63 lakhs. The petfor-
mant has beem really horrifying. On
31-3-70, 7,943 umexempted categories of
defauitcrs were there. The total amoumt
defaulted was Rs. 14,67 crores. It is not
that this huge amount was defaulted in a
day or month. Government had shut their
eyes to this and were possively supporting
these monopolist employers who are their
masters and patrons. In 1967, the defaulted
amount was Rs 6 83 crores ; in 1968, it rose
to Rs. 1175 crores and in 1970, as I just
aow said, it climbed to & height of Rs. 14.67
CTOICS.

Under the law of Congress socialism,
prosecution of these misappropriators requires
government sanction and il 1» seldom given.
You will be surpriscd to hear that some-
times these offenders and misappropriators
who have committed a breach of trust had
been allowed to go scot-frec on payment of
a fine of Rs. 5 or Rs, 10.

In the Rajya Sabha, Shri Bhagwat Jha
Azad, the former Minister of State fer
Labour had promised to bring a Bill so that
these defaulters could be given severe punish-
ment. May I ask of this socialist demo-
cratic government of the Congress how soen
do they wish to bring such a Bill 7 Will
it be & case of the stable being bolied efier
the horse has been stolen ? I suppose that
will be the case because they caonot anpney
—they cannot afford to annoy—the mono-
polist and capitalist masters of the Cohgress

Moteover, in 196869, 21,000 cases were
pending for final settlement, 5,000 appli-
cations for advances were already pending.
Then there arc the bigger tycooms and
monopolists, the exempled category, among
whom are & number of fordign mohopolists
including BPatas and Imperial Chemical
Industries, You dare not touch them. You
have to go much deeper to find cut how much
misspprépriation of .money they have done.
Will you ever have the courage, the strength
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and the ability to do it? You will not,
because if you do, they will dig the grave
for you and you dare not face that prospact.

There bave been numerous defalcations
there also.

‘e meén who subscribes his own money,
earned at the cost of bard labour, is entitled
to get a chit at the end of every year show-
ing the credits and debits, but he is not
given even that for yéars. It should be
made compulsary that a statement of
account should be given within threc months
of the date of the closing of the accounts.

1 was most surprised to read the state-
ment given by the Provident Fund Com-
missioner that giving of passbeoks to the
individual ceontributors could not even be
thought of because it would entail a lot of
work, but if you do that, this defalcation
money cannot climb every year, from Rs. 6
to Rs. 9 crores, from Rs, 9 to Rs. 11 crores
and from Rs. 11 to Rs. 14 crores. The
people who are misappropriating and cheat-
ing these poor workers are hand in glove
with the Government. Otherwise, how can
this amount go on increusing year after
year 7 So, the passbook should be com-
pulsory and the unions eof these establish-
ments must be fully kept informed, so that
these defalcations and frauds can be stopped.

Why talk about private employers?
Mr. Khadilkar's own Governmént has com-
mitfed the same crime. The India Electric
works, 8 Government institution, has been
closed and about 2,000 workers have been
throwm on the stroets, and eight of them
have committed suicide for lack of funds
to save them from hanger and starvation.
They have contributed Rs, 18 lakhs over the
years and this Government is sitting over
that, and today they are starving. 1 have
séen the Prime Minjater not kss then 20
time over this matter and written to her 20

sociglist Government the maney which
the workers hiad contributed over the long
period of their setvice,

My party will asver oppose any genuine
#ood measure brings good to the common
the peasants and workers, but we do
like your giromicks, saying one thing
doing something diferent. Yow have
to come out with a genuine attitude that
will tiot slhew these big tycoons to take
shusk of flash by migapprépriating monsy

1388
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(dnde) Bill is¢

that the workers have been paying at the
cost of the minimum requirements of life.

1 want to make a small submission. We
have received a memorandum frem the
Circus Federation of India. They bave
said that they should be allowed to give the
provident fund money at the end of the year
because their business is seasonal.

1 wish to tell the Government once
again ; do not talk about social democtrary
and at the same time give shelter and give
cover 1o the misappropriators who are thriv-
ing with the money of the workers who
have comtributed it at the cost of their
sweat and blood.

st www fawm wywe  (¥efar) :
garener oY, ot fam agr 9 @ e
ag ags weu! frog & e wan § afew
Faw @ oy ¥ f e arfeat sy
1T G Ay g 9 § 1 Farfe o
N Fagioiwgr s ad ag g
afdi w1 ¥ GO 9T AT AT §
fagd wwg fasw & Sy WA v ot §
ag 79 & & ot | A g & A
faar arfas sl g & qr@ wifase
%3 %7 oY IEET § ag 17 ¥0% a% G
yFT R IR g AW agar f 91 Wr
a5 graey § gt 9 faw a @
affa I9E) g9 ag & fF T FE
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IFX W OGWAT FUAT AT Fway §
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g% 71§ W s At fear o 3 WA
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15, 0 hurs,
shor wie frfe fefe (weem)
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[« waw fam wygwr]
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APRIL 2, 1971
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afefeafaal & sa% ara Gar a8 &1 dar
Fgar gt arg g, wfFy @ @ ¥
G¥ FY TEIEN FELFAN AT 1 WIAT
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wg1zg & fesdez wew fF ag @ &7
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Fr fagaaifioms  #3 #1 @@ &

gar 21

SHRI MAYAVAN (Chidambaram) : Sir,
I risc to support the Labour Provident Laws
(Amendment) Bill, The Prime Minister
announced before the election  that Govern-
ment .propose to introduce a pensionary
.scheme for  labour. ~The fact that the
Government have introduced this Bill so
quickly and promptly shows the sincerity of
Government to help labour. After this
Biil is enacted, if Government implements
the provisions effectively, I am sure it will
prove highly beneficial to the families of
the employees. 1 heartily congratulate the
minister who has brought forward this Bill.
I think in the history of 23 years of free-
dom, .this amendment is noteworthy in that
.it proposes to ameliorate the conditions of
the employees.

There are already a few labour welfare
.schemes. They have their own drawbacks
vand defects. For example; there are many
~erring employers who do not credit their
. share of contribution to the provident fund.
+Huge amounts are in arrears for several
pyears. This  brings untold sufferings to the
|labourers. They are not able to get the
. entire amount of the PF. because the emp-
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loyers do not pay their contribution. The
PF Commissioner is under the direct control
of the Central Government, ~There are
regional Commissioners also. In spite of
such a big organisation, the PF scheme i

not satisfactorily organised and supervisec{
It should be the prime responsibility of "th

Government to see that the scheme works
effectively, 1 propose that the State
Governments may be given full powers to
“administer the 'scheme. The Industrial
establishments are situated in the Sta‘es
and they may be able to have effective
control, on the employers provided States
are given powers.' The Union Government
should give assistance to the State Govern
ments for sponsoring welfare schemes fm;
the employees.

This Bill'under discussion provides for
compulsory life insurance ~benefit upto
Rs. 1000 payable to the survivors of the
employees who die in service. This scheme

should be . implemented under the 'ESI
scheme. I feel Rs. 1000 is too small and
meagre. In these days of high prices, even

a small hut cannot be constructed with this
amount. I suggest that the amount may be
increased to Rs. 2000. Most of the  emp-
loyees are illiterates or semi-literates. So
also are their wives. So, the rules and
regulations under the family pension. scheme
should be so framed as to help the family
members. The wives of the labourers should
not be asked to fill up innumerable forms
and produce endless certificates for getting
the money. The forms and procedures
should be simplified and the red-tapism
should be done away with. Government
should ensure that the family of the
employee gets assistance quickly and easily.
Valluvar, our great poet, has in one of his
great works. Thirukkural said that a help,
though small, is big provided it is given at
the proper time. I only wish that the
sincerity of the gowvernment to help the
employees = may not. be affected by the
governmental procedures.

SHRI C. M. STEPHEN (Muvattupuzha) :
Sir, the object of this Bill is very limited,
It is only to introduce a pension stheme
and with that object the Coal  Mines
Provident Fund and Bonus Scheme Act
is: being amended. Now if one were to
go threugh the Coal ' Mines Provident
~Fund “and. Bonus. Scheme Act, there are
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quite a oumber of lacunae, particularly in
the matter of enforcing the provisions
relating to collections, so much 5o, as point-
ed out by certain hon. friends on the other
side, there are certain arrears which have
been noted also by the National Commis-
sion on Labour. But I would submit that
the arrcars, though big enough, are not so
staggering as is tried to be made out,
Because, it would be seen from the statistics
that during the pariod 1957—59 out of the
total collection of Rs. 1,118 crores the arrear
was to th= tune of only Rs. 8 crores, Of
course, even that arrear has got to be wiped
out and stringent mzasures Rave to be taken
agiinst the defaulters, The Indian Labaur
Conference have proposed certain measures
for that. 1 hope the Miaister wilt bring
forward the necissary msasures to amend
the Act so that there will be suffizient powers
with the governm2nt to enforce the provi-
sions so that there will be no arrears at all,
particularly in the case of a measure like
mh.

Then, there are one or two points of
principle which I wish to bring to the notice
of the government. I wish more time was
allotted to this so that we could have a
leisurely consideration of the Bill. Unfor-
tunately, this Bill is to replace an Ordinance
and unless it is passed in this session it
would lapse because six weeks would be
over. T am wondering how this could be
remedied.

The point I am emphasizing is this.
The question of pension for labour was
considered by the National Commission on
Labour, This principle was accepted by
the National Commission on Labour, which
says in its report :

“The ovidence before us suggests that
workers should be given pensionary
benefits. While worker's organisations
feel that it should be an additional
benefit, others have favoured conversion
of a part of provident fund into retire-
ment/family pensions. We are inclined
to accept the latter view, Conversion
of a part of provident fund into retire-
ment cam family pension is desirable.
1o cases where the rate of contribution
from employers and employees is raised
to 10 per oent, & portion of the contrl
bution should be converted into pension

payable to the worker, of jn the gven
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of his desth, to his dependents (to be
defined) upto a certain period. Pen-
sionary benefits should be worked out
on the basis of 4 per cent to start with.
The remaining 16 per cent shoufd be
paid back as provident fund accumula-
tions.”

So, it is the recommendation of the National
Labour Commission that nothing shall be
done which muy eat into what the workes
may ultimtely get as provid:nt fund. But
what is now being done is, with the contri-
bution remawning what it is, a part of the
provident fund is being converted into pen-
sion, so much so that in place of the 16
per cont that the worker is now entitled to
got, he will in future get only {2 per cent
as provident fund. Tn the case of life
insurance also a ceiling 13 fixed and he will
not be ab'e to collect more than Rs, 4,000
The workers wanted the two things scpa-
rately. They wanted pension in addition to
the provident fund.

Alternatively, they suggested that the
contribution may be raised and the addi-
tional contribution may be converted into
pension scheme so that his provident fund
earnings will not be affected. What the
Government has done is that from out of
what he is to get now as provident fund, a
part is taken away and you give a label
“pension” and he is asked to take it like
that. To supplement that, of course, the
government now agrees to plough in money
which totals to the tune of Rs. 25 crores
altogether.

Here also, as a trade union worker,
there is & question of principle which 1
would like the Goverament to consider. The
organised worker gets more. But there Is
another aspect which I would request the
Government to consider, Rs. 25 crores b
not a small amount, The inaustrial worker
is organised. He can bargain and he can
get his benefits, got these things established,
and get from out of the pockets of the
employer. But there is a large chunk of
unemployed people, a large chunk of agri-
cultural jJabour, the unorgagised workers of
the small scale industries, They also face
this problem, Could it not be that the
amount the Government is propared o
plongh inato it could be provided for the
60 that the disprgaaised workers,
worksrs, who caanol basgain with thyl

i
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employers may get the benefit of the social
security ¢ Could it not further be that, as
recommended by thé National Labour Com-
mission, the rates of contribution be raised
and, diverting the increase as pensionm, it
could guarantee that the workers will get
the provident fund earnings which they are
currently getting 7 That should have been
a sound principle.

What T am emphasising is that this Bill
has not been sufficiently and properly con-
sidered, 1am told it was considered by the
Standing Labour Committee. My organi-
sation was represented there. Other matters
came up there and the discussion took place
and, towards the fag end, this matter came
up. Even now the scheme under the Act
is not before us, We do not have the
details of the scheme. The scheme was to
be implenented from 1st March. Without
that scheme, we will not be able to express
our opinion as to what will happen about
it. This is a delegated legislation. There
is no provision for the scheme 0 come to
this House again. Thercfore, we are now
giving sanction that the scheme may be
launched out with the inherent, hidden,
effect that what is now ecarned by the
workers by way of provident fund is being
diverted back, Now, the provident fund
provision is something which is under
statute. When you take it away, a detailed
deliberation is absolutely pecessary particu-
larly because this legislation rums counter
to what the workers want as per their
demands before the National Labour Com-
missjon.

These are the two things I wanted to
mention. I would request the Government
to ¢onsider the possibility of taking a little
more time for a more detailed look into the
matter so that the collective will of the
organised workers may not be flouted and
the recommendations of the Labour Com-
mission may not be bypassed as it has been
doae,
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SHRI R. K. KHADILKAR ;: I am
hapgy that the Mmmasure has been welcomed
by &hmont ail sectioas of the Houss. At the
same time they have pointed out and
correctly pofnted out, coftain defdlencies
regarding the administcation of the Provident
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Fund and they have pleaded for mofe afrin.
gent punishments,

As I have said earlier while making my"
observations here,—the important feature of
the scheme is to provide participation by thé
Central Governmént in the provision of
social security benefits to the industrial
employees. This is the beginning.

After listening to all sides of the House,
1 feel that we will have to come forward
with a measure removing all these defects,

Some facts were mentioned and I would
like to give certain correct figures. For
example, one hon. Member said that the
arears of Employces' Provident Fund are
Rs. 17 crores, Actually about Rs. 15 crores
are arrcars out of the total collection of
Rs. 1,754 crores. It is hardly one per cent.
But, of course, we must take noic of these
arr¢ars and we must see that arrears are not
allowed to mount up like this.

Then, some suggestions were made
quoling the recommendations of the National
Labou: Commission. The National Labour
Commission has recommended the eahance-
ment of the rate of Provident Fund Contri-
butions from 8 to 10 per cent and to utilise
the incteasc in financial ncw bencfits like
pension and unemployment insurance,

Their recommendations, I would like to
assurc the House, are under our considera~
tion.,

Certain other suggestions wers made,
For instance, Mr. Kachwai suggested that
we must try to extend this Scheme even to
the Beedi workers. Mr, Basu suggested that
circus workers should also be covered, Al}
these suggestions would be kept in view., As
I said earlier, this Scheme alrecady come
into force from the ist of March, but so
far as the Employees’ Provident Fund Act
is concerned, to which almost all hon,
Members referred, I can assure the House
that the Government is also very much
concerned mot only about the steps to be
taken for prompt recovery of the dues from
the employers but also about the bringing
down of tho arrears. !

My friend, Mr. Pandey suggested : that
the contributions should be coliected before
the 3rd. It is a good suggestion. We are
ourselves thinking of making suitable
amendments, not only to make the regoveries
promipt, but also to mitk¢ punishaents in
case of defaults, more stringent.
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This point was stressed by almost all
the Members, and I would like to give this
assyrance on that point that when we come
forward with a comprehensive measure,
keeping in view all the suggestions ;
I shall certainly take mote of it. All the
other suggestions that have becn made by
Members will certainly be kept in view, when
1 come forward with a comprehensive
legislation.

As regards the circus workers, 1 know
their difficulties, and Shri A. K. Gopalan
has made a reference to them. We shall
give scrious thought to the question how we
could accommodate them in the rew scheme
of ptovident fund, and 1 may assure him
this much on this occasion,

I would like to assure the House that
this Biil which cxtends social security mea-
sures where Government not only participate
but make a substantial contribution will be
further extended in times to come,

With these words. 1 would like to
commend this Bill to the House,

There is one amendment, on which I
would like to say something, As Yyou arc
aware, this Bill seeks to replace an ordi-
nance that was promuigated to give effect
to the scheme, At this juncture, it is not
advisable to refer this Bill to a Select
Committee, nor would we be able to finish
the deliberations, because the House is
adjourning today. So, we must get through
this Bill and get the sanction of the House
today so that we shall get it through m the
other House tomorrow., Therefure, I am
unable to accept the amendment for referr-
ing this Bill 10 a Select Committee.

MR. DEPUAY-SPEAKER : 1 shall
now put Shri R. N, Sharma’s amendment to
vote.

SHRI R. N. SHARMA : Has it been
moved ?

MR, DEPUTY-SPEAKER : He has
moved it,

SHRI R. N. SHARMA : I have not
been given formal permissiop to move it.

MR, DEPUTY.SPEAKIR : At the
time when the Minister finished his speech,
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I had asked the hon. Member whether he
was moving it and he said ‘Yes".

SHRI R. N. SHARMA : You only
asked me whether I wanted to move it and
1 said “Yes'.

MR. DEPUTY-SPEAKER : He can
withdraw it by leave of the House if he
wants.

SHRI R, N. SHARMA: 1 want to
make a statement before it is disposed of.

MR. DEPUTY-SPEAKER : Llet me
explain to him the procedure, He is a new
Member. The procedurc is that soon after
the hon. Minister moves his motion for
consideration, the amendments to the motion
for consideration are moved, 1 ashed the
hon. Member whether he was moving it
and he said “Yes. It is not necessary that
because he has tabled an amendment and he
is moving it, therefore he should make a
speech. It is not necessary, That is the
procedure. Let him not argue. Let him
be cducated about this,

SHRI R. N. SHARMA : 1 must be
allowed to say something,
MR. DEPUTY-SPEAKER : It is not

permissible at this stage. The hon. Member
is a new Member, and let him learn the pro-
cedure. After the speeches have been made
and the hon. Minister has replied, no more
speeches are permissible. Let the hon.
Member kindly note the procedure and let
him learn it,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : He should have been given a
chance before the Minister was called.

MR, DEPUTY-SPEAKER : But he
never asked for any chance, 1 shail now
put the amendment of Shri R. N. Sharma
to the voie of the House. The question is :

““That the Bill further to amend the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and the Employees’
Provident Funds Act, 1952, be referred
1o a Select Committee consisting of 17
members, namely :

1. Shri Bbagwat Jha Azad
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2. Shri K. Balakrishna

3. Shri Madhu Dandavate
4. Shrl Varkey Georage
5. Shei M. M. Joseph

6. Bhri R, K. Khadilkar
7. Shri Raja Kulkarni

8. Shri G. §. Melkote

9. Shri Jagannath Mishra
10. Shri R, Balakrishna Pillai
11. Mohd. Jamilur Rahman
12. Shri C. M. Stephen

13. Shri Tulmohan Ram
14, Shri Vayalar Ravi

15. Shri R. P. Yadav

16. Shri Devnandan Prasad Yadava :
and

17. Shri Ram Narain Sharma

with instructions to report by the 15th
May, 1971.”

The motion wae negatived.

MR. DEPUTY-SPEAKER : The ques-
tion“is :
“That the Bill further to amend the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and the Employees'
Provident Funds Act, 1952, be taken
into consideration™.

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall
now take up the clauses. .

Clause 2 (Amendment of long title)

SHRIK. M. MADHUKAR : 1 begto
move :

Page 1, lines 7 and 8 and wherever it
occurs in the Bill, affer ‘a Family
Ponslon Scheme' insert ‘and Old Age
Pension Scheme’. (3)

MR. DEPUTY-SPEAKER :
tion is :

Page 1, lines 7 and 8 and wherever
it cccurs in the Bill, after ‘a Family
Persion Scheme’ inser ‘and Old Age
Pension Schems’, (3)

The motion was negwtived,

The ques-
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y r:m. DEPUTY-SPEAKER : The ques-
on 1s:
““That clause 2 stand part of the Bill,”

The motion was adopted,
Claues 2 was added to the Bill.
Clauses 3 to 7 were added to the Bill.

Clause 8 (Insertion of new sections 3E
and 3F)

SHRI K. M. MADHUKAR : I beg to
move :

Page 2, line 18,—after “may be”
insert—**but within two moaths” (4)

Page 2, linc 20,~add at the end—
“who has reached a level of living
wage” (5)

Page 2, lines 38 and 39,—
for “‘as may be determined by it™

substitute “‘equal to one and a half times
the sums coniributed by the employers
and Goverament™, (6)

MR. DEPUTY-SPEAKER :

now put these amendments to vote,

Amendments Nos. 4 to 6 were put and
negatived.

1 shall

MR. DEPUTY-SPEAKER : The ques-

tion is :
“That clause 8 stand part of the Bill".

The motion was adopred.
Clause 8 was added to the Biil.
Clauses 9 and 10 were added to the Bill,

Clause 11 (Insertion of new Second Schedule)

SHRI K. M. MADHUKAR : I beg

to move :
Page 3, line 26,—
Jor “five and a half™”
substitute—*‘ton" (7)

MR. DEPUTY-SPEAKER
now put this amendment to vote.

Amendment No. 7 was put and negatived.

:+ 1 sghail

MR. DEPUTY-SPEAKER : The ques-
tion is ;
“That clause 11 stand part of the
BillI™,
The mation was adopsed,
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Clause 11 was added 10 the Bill

Clouses 12 to 17 were added to the Bill.
Clausd 18 {Insertion of mew Sections

64 and 6B)
SHRI XK. M. MADHUKAR . Ibegto
move :
P") 51'_'

Sor lines 13 and 14,—substitute—

«(3) Family Pension and Old Age
Pension Scheme funds shall vest in and
be admmistered by such Boards as
have at least half the members repre-
sentmmg labour™. (8)

MR. DEPUTY-SPEAKER T shall now
put this amendment to vote,
Amendment No, 8 was put and negatived.

MR. DEPUTY-SPEAKER  The ques-
tion is -

““That clause 18 stand part of the
Bill".

The wmotion was adopted.
Clause 18 was added to the Bill.

Clauses 19 to 32 were added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI R. K, KHADILKAR I move
“That the Bill be passed”
MR. DEPUTY-SPEAKER Motion

moved *
“*That the Bill be passed.”
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fe orgr 9a% qr@ Faw 100 0w AN
At § gl o) qwrr 20 Qe
100 ¥0qT A ¥ 20 »AUF Hw wifase
8 FT AFTAT § | AT WY q@vaT WA A
ey gifass s & weaew ¥ garar
w faw & 55 @ aw< § Wi ag faw
I TH U T q7g § O fad sy e § o
Tq WX wre F off ag A ww oaRg W
et § fF 29 yidwe & wol) aw sifade
%% & ¥ § 99 ¥ 99 v wifede v
& e o oy (wafeg oy ot o
AT T A g
# T 9y frederd & a7 ot § oo ow
zex ¥ ¥ vy A fewrred o) f2¥
& fam ¥an< #3081 T oy g €
ot ot gz fewrere & wy wlt ¥ farg
T SR w7 e § 7 oW R feeree
WY WY wT ¥ gveer TewT Ay
iy B g fay oft dreg & gt o K
# & of W ze B o glow O
qri | & w1y wY sare Ak qetemax
O DEAY Pl gl g
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o & framr i mfade G® w7 gwT
awTaT § | o Y A gmwr R 30 faw ¥
B AT v & agt @ m ad, WA,
6 o aw ¥y Wy ¥ Y frar § alx
6-6, 7-7 ¥§ a% GrATET FT FRIYYA,
TFATIE W7 SIege Feeel & arary ¥
T¥T gUT & | Ag IART QRGE qF AL ]
qr @ & | SuH e ¥ Ay ST
fasde sard & 1 T 99 Fifagd
Hrenw fear s @ faaar sy S
FI¢ awrar § sar wvar fewady & agw
TgY &vr 1 & &Y AT qaam & fag darc
gra@ s g faw & Fwx 1 w0
TYAT ATHT ¢ WfaEe BT &7 F9  qIHA
&7 ) gfymea~ o1 wigeq § fog & 9%
1 3% Tqa7 a7 3 | FATT qIOT A
we) § WYX wee qTOET €7 WA
IH & T F 0% w0y ¥ Afaw awwr
&) %7 97 9% ¥@ avg AN w9y Iy
€ | Aty et st @A A @ afew
20 7% & gfas w9y aray §1 100
FOF A & 20 ¥OT, 20 q@ET T ¥
9T § 937 AT § WIT AAGA Y AT
STATH AIHAT 9€aT § 1 IT&T A FAE
g€ wugd § 9wy o ag wEEr Agf A
qry & | 7T AYAN FAWT WH AW A
Ywire fivar s 8 axde & 10 ade far
wrT KX HAr 6 g ¥ W{E  qEe
wRieqe frar oy, Sek A I @l
e g &Y 39 #Y fawrfowr & wadaere
T@Y GU HTAIK WY TE AT HREISEA
Arafgg A e et & & srgad &%
T A7fEY | ¥ el & |TY T avay #y
WY s frard go & 1@ faw &7 g
Laol &

SHRI S. R. DAMANI (Sholapur) : At
present the provident fund money can be

kept in curreat account, but I would like to
have o clarification whether it caa also be
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kept as a fixed deposit in banks, particularly
the nationalised banks, for a longer period,
as 1 think it will be in the interests of the
workers to get a higher rate of interest on
the amount by way of fixed deposit.

SOME HON. MEMBERS ross—

MR. DEPUTY-SPEAKER : There are
4 lot of things to be done today ; the
Private Members’ business is coming up at
the end,

SHRI N. K. SANGHI (Jalore) : 1 want
only one clarification. Sometime back on the
floor of the House he said that they were
going to bring in a single piece of legisiation
by which ths ESI contribution and the proe
vident fund contribution could be recovered
tegether. I want to know why there is delay
in the matter and when it will come before us.

ot TreETT et (929T) < SuTSAE
gy, & da uF A oA Ageq
T § 9T AgaT  §—NTdiEe Gor &
At qorae ar @3« anfw §, agt ad I
HEEUT § 9g W9 wAg A gy
wpfaad B wgd & =gt o7 afwwrfeal
®T qgF WY FIH FE qTH HAZL AT FH-
ardt 8, 9T a1 P g W S
AT 8, ATqT ATEW & | I wHATTET ¥
woAY ferroga &1 9 @TEE T Q& WX
fear 41, T9 @vaew ¥ IR Goew |t
foar & ot wrr o s qrEr o X
g & frage wear wrgar g e s
q<E WIT T G S 4T A, anfe
Tgi &1 ®17 3w §F & AR wogd A oA
w wrfade gve ¥ B, AN Aw Y
frstiged fog oot & f&8 @
arfrel § Wy s A wdarft §
geE T o, I st s g
firar o | yofwg ¥ frder ag g s
ITHY ACE W19 W7 sgw arr wifge
e arex s A fear oY W Ay
et ¥ o awr qor W A AR

yar § Provawd & fg ol g fy
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TS I Y GTAT &1 ACH WA & GYCFT  business like this. Therefore, T suggest that
W e N G at4 p.m. or 4.30 p.m. we must take up

SHRI R.K. KHADILKAR : 1 have
already stated that we are thinking of bring-
ing forward & new measure to rectify the
deficiencies noticed in the working of the
present Act, We shall also keep the sugges-
tions made by my hon. friend, Mr.
Damani.

There is a factual correction I want to
make about figures of arrears, At the end
of 1968-69 in the coal mines provident fund
the amount of arrears was Rs. 4.7 crores
and that comes to about 5.5 per cent,
That is the only correction 1 wanted to
make,

As I said before T shall bring forward a
new comprehensive measure so that this
scheme could be improved  All the sugges-
tions made here would be kept in view while
bringing that Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The motion was adopted.

1553 hrs.
RE : BUSINESS OF THE HOUSE

SHRI SEZHIYAN (Kumbakonam) :
Before you take up the next business, may
1 invite your attention to the list of business
for today. The Private Member's business is
relegated to the very end. The practice has
been that at 3 p. m. or 330 p.m.
the business of Private Members is
taken up. Now this is a Bserious depar-
ture from past practice and scts a bad
precedent. You should first take up Private
Members' business and after giving them 2}
hours, if there is time available ; if there
are Members available, then Government

business might be takem up. Oance a
week the private Members' business
gets 24 hours, and if that is also

taken up by the Government work what
are we to do? You cannot make in-
Toads in the time of private Members'

private business, and after djscussing the
private members’ bills or resolutions for

24 hours, you can take up Government busi-
ness.

SHRI KALYANASUNDARAM (Tiru-
chirappali) : In addition to that there is to
be a debate on a motion under rule 193,
What will happen to that ?

MR. DEPUTY-SPEAKFR : Well, I can
very well appreciate the feeclings of hon.
Members, but there is nothing in the rules
to say that Private Members’ Business must
be taken up at a particular time. All that
the rule says is that the last two and a half
hours of the sitting un Friday shall be al ot-
ted for the transaction of Private Members'
Business, Therefore, that is the practice.
But though today 1s the last day, as lot of
worh is there, I think it would be taken up
as soon as we arc able to dispose of
Government business. Let us try to dispose
of the business on hand as quickly as possi-
ble and then take up Private Members' Busi-
ness.

15.56 hrs.

STATE OF HIMACHAL PRADESH
(AMENDM ENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPIT. OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRI K. C.
PANT) : Sir, 1 move* :

*That the Bill to amend the State of

Himachal Pradesh Act, 1970, be taken

into consideration".

This is a small Bill which seeks to re-
place the ordinance promulgated on the 5th
January, 1971. When this House passed the
State of Himachal Pradesh Bill in December
last, we had proceeded on the assumption
that the fourth Lok Sabha would be dissolv-
ed after the new State of Himachal Pradesh
would come iato existonce. Accordingly we
had provided that six Members to the Lok

*Moved with the recommendation of the President.

Bad s

ST TR



